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Advocate for the ,-_/.LQZ:-_-.@:_Q._‘--_.@_?_’_@ __________________________________
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jl,u . {4 &xlpﬂﬁ !3» 12.12.2012 By this EP petifioner makes a prayer

at ¥ 0D b“ﬁiD@l tuﬁbuod.xdeG.A.ﬁ . )
Q"PP] ev& v under Rule 24 of the Central Administrative
zxa ! o o]} ;8 8 o¥l tnepnogesi . _
%Sw oA Y 2 Tribunal  [Procedure) Rules - 1987  for
g»woup 2 te\rm‘i e e} ot et

"'”‘V‘MB' c:?’;; ag\?eq ulmgm i implementation of the érder dated
raanHom 8 A 30062009 passed in  O.A125/2009. Mr
Date d_ 0 [) 2009 | R.J.Das, leamed counsel for the petitioner

- pp\,%%‘;%ﬁn?g] 125 /20@ o appeared before us. It was submitted by the

I8Gfed counsel that Tibunal had issued

i i

| - categorical direction to act promptly and to
Howlble cowrt 427 iy » .
02, a’r%(}l consider the case of the applicant for his

AVE e
é"- ﬂ/ appointment to IFS from the dates his juniors

o*n’ had been promoted to IFS by detailing a
o” OZ& Au"t g Review Committee headed by UPSC and to

. — & S ¢ .‘-':‘ YR . .
W DS BULF 174 “rluliVgrant him necessary relief, as due and
: j2- ,

admissible under the rules within 120 days

1“

ar o - from the date of receipt of copy of the order.
| ‘The Wwrit filed against the said order was »
dismissed by the Hon’ble High Court vide =
order dated 14.02.2012 but this order has not
been executed till date. .
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| under Rule 11{1} (i} of the C.A.T.v(Procedure})
Rule.é, 1987, returnable within four weeks. Mr

R.K.Debchoudhury, learned counsel accepts

Rees ud Cry T notice on behalf of respondents No.3 & 4.
gegooté: 3% 4 ist on 17.01.2013.
bz , N
. (Manjula Das) ~ (MK.Chaturvedi
16 .1 20 e I pal Member(J)  Member (A)
o iy
P parat b5 o S ,
in applcends T Frasvereriy e bosich-cost—had
/IM&" () 0) i @,47"(/‘9;‘)?, | ‘
Rido )33+ A RN / /\/0‘ 9 41{]701'2013 MiR.JDas, leamned counsel for the R
) J';/L’W te W Gde) 60-R applicant appeared and submitted that .
, ‘ incdvqnenily_. the postal cost had not
8{ ' been depdsifed. The same will be
L ' | | : deposited today itself. He is ollowed‘ {0 A
2@ (~=>03 | deposit the postol cost for servlce onff‘r A
TNOL e [ssears Ap Coomeden Respondent Nos. 1 . & 2 . M. B
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DSSteed vrle AEH0g 229

R. K.Debchoudhury. leamed counsei for .
Respondent No. 3 & 4 prays for !oul weeks,,-“:-
fime to file reply. Pmyer is c:llowed
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15.02.2013 MrR.JDas, leamed counsel for the
,'_;'7__~ 2c20) 2 applicant is present. Ms L.Devi, proxy counsel
‘i = - for Mr RK.Deb Choudhury oppeanng for,
)f 4&\/)5& /ZfM af)alls) responden’rs No.3 & 4:and. prays for three
O~ /f, N 0 / J 2 weeks fime to file the reply tothe E.P. '
2) sye ’L‘?’"g‘ 00 g; List the matter on 08.03.2013..
La o SRR
‘ - Y Rpoodrut , | |
' (V. ut] (Manlulo Das) '.
T AT Member (J)
/ pgl ,
08.03.2013 - Mr. R.K. Debchoudhuty, leained counsel
__ appeared on behalf of fesponden‘r Nos. 3 & 4.
oo « e s .. ltwas submitted by Mr. Debchoudhu:y fhat the
< G A A e T reply on behalf of tespondent Nos: 3. & 4 has
Bt . L G e - already been filed with copy | to the counsel for
i . LS IOT U Gy the petitioner. No reply has been fied by
AR BRIRAG OF SAh A G respondent Nos. 1 & 2 and none appeored on
7), > 10 Ay )g @ttt behalf of the said respondentsi.e.t &2. °
VéL p@a—'vnt fb() ’27 M. HK. Das, proxy counsel for M RJ.
5 }?‘(VM‘:’; S L Zf . Das, leamned counsel | for the | petitioner
appeared and submifted that due to some
’%' S personal difﬁcuﬂy, Mr. R.J: Das is not in a
posifion fo attend the court today.
5 4. 2lB , o
o — List the matter on 08.04.2013.
AlD /2‘4”‘%‘ deis |
Re 14057
@\, ) (V:irehd“ arayan-Gau)
a | Admiristrdtive Member
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Y C EP.24 of 2012 .
08.04.2013 Mr.R.K.Devchoudhury, learned counsel for
: the respondents 3 & 4 submi'rs that reply of said
- 5—( X /)3 o respondents have dlready _been '-,,:fi!ed“';f’None
| /\} b bveis Lire Jart b | - appears for the respondent nos. 1 & 2. From the
Rgd Par WH A/ﬂ ReNer /J % - note of the Registry dated 21.01.2013'it appears
O L) e ) e 29) g V. ,/, . o, - that notices were sent to. ’fhe responden’r nos. 1
QZ9<£ 223 /2;,,;'.\ g A/ﬁ ' & 2 by registered A/D on 21 O] 2013. Regls’rry is
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Rules) for deem service.
List the matter on 08.05.2013.

(Manjula Das)

IO DRTLET VUG LMD s G it Judicial Member

iMr - R.J.--Das,; leamed .counsel -for .the

- petitioner .is present. Mr: R.K.Deb Choudhury,

learned Govt. Advocate, Arunachal. Pradesh

appearing for respondenis No.3 & 4 prays for

four weeks time to oblain instruction.
List the matter on 25.06.2013.

(ManUIO Das)
“Me mbet W

N P . N A %

Ms.M.Talukdar, proxy  counsel  for

Z;7 R Neb- 3 £ 4 | Mr.R.J.Das, learned counsel for the petitioners

‘fk""’3"ﬁ" a8 L*”\ "‘M( rmL /

/bb/

prays for adjournment. Adjourned to 31.07.2013.
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(MonjUIo Das)
Judicial Member-



T R.J. Das, leamed counsel for the applicant

I " appeared and submits that due to persondl

S difﬁculfy. Mr. Das is not in a position to attend

"the court today.. Mr. RK. Debchoudhury,

*leamed counsel for respondent Nos. 3 & 4

o appeared. Service reports are awaited upon
" tespondent Nos. 1 & 2.

S List the matter on 05.09.2013.

(Manjula Das)
Judicial Member

-, 05.09.2013 Ms.M.Talukdar,  proxy  counsel  for

- Mr.R.J.Das, learned counsel for the petitioner

Coe ':‘ " T S ~sUbmits that Mr. Das is in bereavement because

‘f'*j = i vee .. o+ cnof demise of his mother-indaw, as such, he could

| L . o -not be present today. None appears for the

"74 ip+ 13 - . - ‘respondents. '

Aﬁ&gpqu%Q,o % ? 0)4 S Listthe moﬁerénso.m.zoys.
j Secsier fort o] Riggr

9 n:i% ”"”""_’" X ) - (Manjuld Das)
° m,,»a ﬁ‘ bR«—}Ml . : Judicial Member
@_ ‘ | ~ _ foo! .

E ST 30.10.2013 Mr.R.J.Das, learned counsel for the petitioner
is - present. Mrs.Lovely Devi, proxy counsel for
Mr.R.K.Debchoudhury, learned counsel for the

respondent nos. 3 & 4 prays for adjournment of the

matter.

n 31.10.20183.

AZEGEN
KAohd. Haleem Khan) (Manjula Das)
Administrative Member Judicial Member
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E.P. No. 24 of 2012in O.A. 125 of 2009 T
- 31.07.2013 Ms. M. Talukdar, proxy counsel for Mr.
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c\/%\ t‘ ‘A ooy Tt l“ T TN e s T R
Y B T T TEPR No 24712 in OA, 125/09

RIEARS I E A INSTEIRCR oM o BT #-_-‘i":i Aok mon e
A - gy 31. 102013 ~ Mr R.J. Das, Ieornec! counsel for the
gt hm;., arir ot lewnien rampnal .

} A / i?‘,} }m e P B ensean ‘pefmoner appeared and submitted that vide
| ‘(Z)%‘:rﬂ%i‘“:c At B évy" D1 o 08l dated 29 July 2013, pefitioner i B.C.
' st i ‘ e e Dqs was promoted to Sen’ior Time Scale in the
. P\_/V‘D”q' if, %é{_ L/ YV ,‘v’DbCz NI
, , Sl d pre-revased qu Scale of Rs. 2200-75-2800-100-
L5 E .zci».c asbane s por ipeuesy banped
2L M&wu ©eeams 4000/ wef. 01011994 ond in  Junior

THYTIIOONSRY G (R e

K / ks ‘L & 20 CR T a0t ke AdMinistrative Grade in the pre-revised Poy
DN Scale of Rs. 12000-375-16500/- w.e.f. 01.01.1999.
L ' RESRY S w.,nff's.)ﬁ--:-nn%(n‘ZL;

| @) A/U ij 4" | He is further promoted to the Selection Grade
o & A0 — L X | “in the pre-revised Pay Scale of Rs. 14300-400-
’ !8300/~w e.f. 01.01.2003. Accowdlng to.leamed
”f; f o ; o ”; ? i 1,9 ﬂunsel although order was pdssed on 2nd July»

20]3 financial benef t has not been relecsed

- o Mr. R.K. Debchoudhuty, learmed counsel
representing the respondem‘ Nos. 3 & 4
however, submits that only today, he could
come to know the order dated 2n¢ July 2013 of .
the Government of india. Accorrdmgly qumed
counsel prays for six weeks time to 'roke
instruction from the department. -

List the matter on 12.12.2013.

{Mohammad Haleem Khanj {Manjula Das}
Administrative Member Judicial Member
PB

2 - | - : g
— ¢[V0&/1/ 4{&/{;4 12.12.2013 As both parfies agreed mattef is listed on
N VaZamd od | -

Y Va iy 10.02.2014.
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(Molnjulc Das)
JUdic_i‘gl Member
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E.P. 24/2012 (O.A. 125/2009)

10.02.2014 ‘Mr R.J.Das, leamed counsel for the
petitioner is present. Mr RK.Deb Choudhury,
learned counsel for respondents No.3 & 4
submits  that the respondents has already
complied with the Tribunal's order dated
30.06.2009 passed in O.A.125/2009. To that effect
learmned counsel has produced a sanction order
dated 30.01.2014 and order dated 03.02.2014. As
the applicant has already got the relief, there is
nothing remains. The matter is closed. The
sanction order shall be kept in record.

i accordingly disposed of.

' Z ) xJ, Aaleem Khan ) (Manjula Das)
idistrative Member Judicial Member
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In O.A. No. 125 of 2009
(B.C.Das - Vs - Union of India & others).
INDEX
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(Copy of the order dated 30.06.2009 passed in O.A. No. 125 of 2009) -

4. Annexure-P/2 RPN J |
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~ 448(AP)/2009)
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Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH :: GUWAHATI

Execution Petition No. /2012

In O.A. No. 125 of 2009

Shri Brajesh Chandra Das,Son of late

Ram Gopal Das, Geruapar, P.O.Sarupeta, §

District: Barpeta, Assam-781318

APPLICANT

-Versus-

1. The Union of India,Represented
by its Secrétary to the Government
of India, Ministry of Environment
and Forest, Paryavaran Bhavan, CGO

Compiex, Lodhi Road, New Delhi- 3.

2. The Director (IFS Division),
Ministry of Environment and Forest,
Paryavaran Bhavan, CGO Complex,

Lodhi Road, New Delhi- 3.

3. The State = of Arunachal
Pradesh, through the Principal
Secretary to the Government of
. Arunachal Pradesh, Environment and

Forest Department, Itanagar-791111.
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4, The " Principal Chief
Conservator of Forests, Arunachal

Pradesh, Itanagar-791111.

RESPONDENTS

IN THE MATTER OF:

An application under Rule 24 of
Central  Administrative  Tribunal

(Procedure) Rules’ 1987 ‘for

implementation of the order dated .

30.06.09 passed in'O.A. No. 125 of
2009. '

IN THE MATTER OF:

Shri Brajesh Chandra Das,Son of late
Ram Gopal Das, Geruapar, P.O.Sarupeta,

District: Barpeta, Assam-781318

APPLICANT

-Versus-

J

1. The Union of India,Represented
by its Secretary to the Government

of India, Ministry of Environment

:ov/

Prnpeetr chornAva  Dos
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and Forest, Paryavaran Bhavan, CGO

Complex, Lodhi Road, New Delhi- 3.

2. The Director (IFS Division),

Ministry of Environment and Forest,

Lodhi Road, New Delhi- 3.

3. The State of Arunachal
Pradesh, through the Principal

Paryavaran Bhavan, CGO Complex, i%ﬁ
A
[}

Secretary to the Government of
Arunachal Pradesh, Environment and

Forest Department, Itanagar-791111.

4. The - Principal ‘Chief
Conservator of Forests, Arunachal

Pradesh, Itanagar-791111.

5. Union Public Service
Commission, through its secretary,

Dholpur House, New Delhi-110069

RESPONDENTS

The applicant above named

MOST RESPECTFULY SHEWETH:

1. That the applicant had preferred 0.A. No. 125 of 2009
(B.C.Das Vs Union of India & Ors) challenging, inter alia,
the inaction of the respondents in considering the case of

the applicant for induction/appointment to the Indian Forest
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Servicé, AGMUT (Arunachal Pradesh, Goa, Mizoram and iUﬁion
Territories)'Cadfe with effect from 26.09.10, i.e., the da;e
when his jﬁnio;s_were inducted and alsd the inaction of the
respondents therein in not .considering paymentsf of sgch
consequential benefits to the applicant as would be

' N JQ ‘ ]
admissible pursuant to his such antedated promotion to IFS.

2. Thét' the Hon'ble Tribunal by order dated 30.06;2009
disposed of the OA No,bl25/2008 in favour of the appiicanﬁ
and directed the'reépondents therein to consider the case
of the applicaﬁt» for promotion to IFS from the. date

26.09.96, i.e., the date his juniors in the State Forest

Service were promoted to IFS, by conducting & Review

Committee headed by UPSC and grant the applicant'néceSSary

consequential rélief, as due and admissible to him, by way

of passing a reasoned order within 120 days from the date -

of receipt of the copy of the order'éated 30706.2009.

A copy of the order dated 30.06.2009

passed' in O.A. No. 125 of 2009k,is~

annexed: herewith and'marked as ANNEXURE+

P/1.

3. That the applicant submitted a. representation dated

15.12.09 to the official respondents enclosing therewith the

Guwshiati Befkf 4
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order dated 30.06.09 passed in OA 125 of 2009 and requested

the implementation of the aforementioned order.

A copy of the representation ‘dated
15.12.09 of the applicént is enclosed

herewith and marked as ANNEXURE: P/2.

4. That in the’neantime; two persons, viz, Sri Samjém
Jongsam and Sri R.K.Deori who were junior tb(the épplicant
'in the State Forest Officer filed W.P.(C) No. 448(AP)/2009
(Samjam‘JongSamx& Anr VS.B;C.Das & Ors) assailing the order
dated 30:06.2009 passed in OA 125 of 2009. The Hon’ble High
Court, Itanagar Permanent Bénch vide its order ‘dated

19.11.2009 was pleased to issue notice of motion and also

stayed the operation of the order-dated 30.06.2009 passed in

OA 125 of 20009.

5. That pursuant of the aforementioned stay order dated

19.11.09 passed in W.P.(C) No. 448(AP) /2009 everything
went into a. state of comatose and all administrative
processes were also stalled pertaining to the antedating of

the applicant’s promotion to the IFS.

6. That in month of February 2012 the aforementioned writ

petition was heard on merits and the Hon’ble High Court vide

o

~

;
:
:
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judgment and order dated 14.02.2012'passed in W.P. (C)

148 (AP) /2009 dismissed the writ petition.

A copy of the judgment and order dated
14.02.2012 passed in W.P. (C) No.
448 (AP) /2009 is annexed herewith and

marked as ANNEXURE: P/3

That thereafter the counsel for the applicant Shri

Kamal Saxena, submitted a representation dated 27.02.12

enclosing therewith a copy of the‘judgment and order dated

.02.12 to all the official respondents of the W.P. (C)

14

448 (AP)./2009
A copy of the representation dated
27.02.12 is annexed herewith and marked
as ANNEXURE:P/4

8. That thereafter the Directbr,. (AGMUT), Ministry of

Envilronment and Forests, Government of India vide Letter

no.32012/2/2010-IFS-I-(AGMUT) dated 09.04.2012 wrote to the

Chief Secretary, Government of Arunachal Pradesh, Department

of

Environment and Forests, Itanagar regarding the

implementation of CAT Guwahati order dated 30.06.09 in OA

125

2009.
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A copyvof the letter dated O9.04.12'of
the Director, (AGMUT) , Ministry of
Environment and Forests, Government of

India is annexed herewith and marked as

ANNEXURE: P/5

That the perusal of- tHe aforementioned letter dated
14.12 indicates that the UPSC vide its. review Selection
nittee Meeting on 01.02.10 had recommended  for
ification of the select list of 1995-96 wherein the
licant was placed at serial no.l and the petitioners in
. (C) No. 448(AP5/2009 were placed at serial no 2 gnd 3.
was further mentioned in the lettér that after obtaining
approval of the Joint Cadre Authority and the Central
ernment, the UPSC had appfovéd the sélect list of 1995-
It was further stated that the Minist;y of Environment
Forests, Government of India and the State of Arunachal
iesh_has to implement the order dated 30.06.09 of the
'ble Tribunal. As such for implementation of the order
=d 30.06.09, the Ministry of Environment and Fo;ests,
>rnment of India requested the St;te of Arunachal Pradesh

furnish the former the proposal for the

induction/appointment into- IFS of the applicant along with

cop

indt

fixe

ies of the Ministry’s earlier orders/notification for
iction of the applicant into the IFS, allotment year, and

ation of inter se seniority and also promotion order of
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JAG/SG/CF/CCF etc, if any urgently to enable the Ministry of
Environment and Forests, Government to process the case

further.

10. That when the gforementioned letter dated O9.04.i2 did
not yield any response from the State Govefnment of
Arunachal Pradesh, the Director, (AGMUT), Ministry 'of
Environment and Forests, Government of India vide ;ettér
dated 26.07.2012 wrote to the Princibal Seéretary (Forest),

Department of Environment & Forests, Government of Arunachal

Pradesh requesting once agaih the State of Arunachal Pradesh

to furnish to +the Ministry of Environment & Forests,
Government of India the proposal for the
induction/appointment into IFS of the épplicant élong with
copies of tﬁe Ministry's earlier orders/notification for
induction of the applicant into the IFS, allotment year, and
fixation of inter se seniority and élso prdmotion order of

JAG/SG/CF/CCF etc.

A copy of the letter dated 26.07.2012 of
the Director, (AGMUT) , Ministfy of
Environment and Forests, Government of

India is annexed herewith and marked as

ANNEXURE: P/6

AVW CK ool 4 ?)M@&
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11. That perusal of the aforementioned judgment and order

dated 14.02.12 reveals that the Hon’ble High Court while

dismissing the writ petition did not alter in any manner
whatsoever the diréctions of the learned trigunal given in
the order dated 30.06.09 passed iﬁ QA 125 of 2009. Hence,
the official respondents therein is. duty bound to ine
effect to the aforementioned order dated 30.06.09 and

consequently the official respondents ought to have

antedated the promotion of the applicant to the IFS to.

26.09.96, i.e., the date on which the immediate juniors of

the applicant, were given such promotion and also grant the
applicant necessary consequential relief, as due and

admissible to the applicant by such antédating.

12. That perusal of the .aforementibned letters dated
09.04.2012 and 26.07.2012 of the Director, (AGMUT), Ministry
of Environment and Forests, Government of Inaia clearly
demonstrates that the whole process of antedéting the
promotion of the'applicant to the IFS to 26.09;96, i.e., the
date on which tﬁe ?mmediate juniors of the applicaﬁt'were
given such promotion and granting éhe applicant necessary
consequential relief, as due and admiséible to him has
reached a stalemate due to willful 1inaction of the

contemnor/respondent in this present contempt proceeding.

4
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13. That it was incumbent on the part of the respondent
herein to provide to the Director, (AGMUT), Ministry of
Environment and Forests, Goyernment of India the proposal
for the induction/appointhent into IFS of the applicant
along with copies of the Ministry’s earlier
orders/notification for induction of the applican; into the
IFS, allotment year, and fixation of inter se seniority and
also promotion order of JAG/SG/CF/CCF etc. However, the
respondent has not issued any direction and/or -order
initiating the process to provide the proposal for the
induction/appointment into IFS of the applicant along with
copies of the Ministry’sl earlier orders/notification for
induction of the applicant into the IFS, allotment year, and
fixation of inter se seniority and also promotiop order of
JAG/SG/CF/CCF etc to the Director, (AGMUT), Ministry of
Environment and Forests, Government of India. Thus the sole

respondent has willfully violated the order of the Hon'ble

Tribunal dated 30.06.2009 and as such deliberately committed

civil contempt within the meaning of section 2(b) of the

Contempt of Courts Act, 1971.

14. That the applicant begs to state that the respondents
have not yet preferred any appeal against the order dated
30.06.09 and as such same has attained its finality. It is
therefore, incumbent on the part of the respondents; more

particularly respondent no 3 and 4 to follow the said order

&%
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dated 30.06.09 passed by this Hon’ble Tribunal in its true

spirit.

1¥. That the respondents’ non vimplementation. of the
directions given by this Hon’ble Tribunal of which they had
full and specific knowledge have the effect of diminishing
the authority and pfestigé of the this Hon’ble Tribunal in
the minds of the public and 1is 1likely to disturb the
confidence of the public in the unquestioned effectiveness
of the order of the Hon’ble Tribunal. As éuch, the
réspondehts are duty bound- to ~implement the Hon’ble

Tribunal’s order dated 30.06.09 passed in O.A. No. 125 of

2009. It is stated that the attempt made by the respondents -

to frustrate the claim of the applicant by not implementing

the directions of the Hon’ble Tribunal is highly deprecated.

i&has made out a prima facie case for passing appropriate

directioh to the official respondents to release the
consequential benefits pursuant to the antedating of the
date of induction of the applicant fo IFS with effec£ from
26.09.96, i.e., the date on which the iﬁmediate juniors of
the apéliéant were given such promotion along with interest
@18% accrued thereon. It is further stated that there is no
delay because it is a continuing cause of action and the

order dated 30.06.09 attained its finality when the Hon’ble

forntesh  CRomsto Do
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High Court by judgment and order dated 14.02.12 dismissed

448 (AP) /2009.

5 _1%. That this petition has been filed bonafide and for
&>

securing ends of justice.

PRAYER

In the premises aforesaid, it is most
respectfully prayed that Your Lordships may

be pleased to:

I. Pass appropriate direction to the
official respondents to release the
consequential benéfits pursuant to the
antedating of the date éf induction Qf

the applicant to IFS with effect from

26.09.96, i.e., the date on which the

immediate ”jﬁniors of the applicant  were
given such promotion along with an
interest @18% accrued thereon till the

date of actual receipt

II. Pass such other order/orders as may be
deemed fit and proper in the facts and

circumstances of the case. -

I
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VERIFICATION"

I, Brajesh Chandra Das, son of Late Ram Gopal Das, aged
about 66 years, resident of Geruapar, P.O. Sarupeta,
District Barpeta, Assam-781318, do hereby solemnly affirm
and verify that the statements made in the accompanying

application in paragraphs r;gkgj/qv Wz l6 are

true to my knowledge, those made in paragraphs

2,6 £ 4,10 11 (erery) being matters .of records are true to
I ¢ 7

my information derived there from and the grounds urged are
as per legal advice. I have not suppressed any material

fact.

And I sign this verification on this the 5K day of Decemben.

Neoxemper, 2012 at Guwahati.

| ISW”“GA/Q/é% C>%Léﬂ«ﬁfwﬂk.i)azg

APPLICANT



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH:: GUWAHATI

Original Application No.125 of 2009

~ Date of Order:  This, the 30" day of June, 2009

HON'BLE SHRI MANORANJAN MOHANTY. VICE CHAIRMAN

Shri de]esh Chandra Das
- Son of Lale Ram Gopal Das

Geruapar, P.O. Sarupeta
District : Barpeta. Assam
PIN- 781 318.

By A_dvocotes: M S. Dutta, Mrs.U.Dutta,.

Ms.Nimshim Vashum & Mr. Chanakyd

Versus-

1. The Union of India o
Represented by Secretary
to the Government of India o
Minisiry of Environment and Forest
Paryavaran Bhavan _
CGO Complex. Lodhi Road

New Delhi- 110 003. '
9 The Director (IFS Division}
~ Ministry of Environment and Forest

paryavaran Bhavan
CGO Complex, Lodhi Road
New Delhi— 110 003. -

3; . The State of Arunachal Pradesh
" Through the Principal Secretary to the
Government of Arunachal Pradesh
Environment and Forest Department
ltanagar- 791 111

4. The Prncipal Chief Conservator of Forests
Arunachal Pradesh, ffanagar- 791 111,

5. Union Public Service Commission
Throughits secretary
. Dholpur House -~ o
New Delhi- 110069,

Mr. G. Baishya, 1. C.GS.C. for Govt. of India &

BY AdVOCGtGS:,'
" Mr. R.K. Dev Choudhury,
copy
Cen\i‘\ed to be rrue €oP

P‘d\locaxe

Ms.Pahmida. K. Zannaf,
shankar Hazarika.

annexure: B/L
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R »Doied 30.06. 2009
O.A. No.125/2009

Genﬁra{ Ad: nnmstratwa Tnbuna\

Gmna hati Be ﬂciﬂ

fa7 DEC 20

MANORANJAN MOHANTY, (VICE—CHAIRMAN}:—

Applicant  (who — was appointed as Fores\ Ranger. In
NEFA/Arunachal Pradesh on 01.04. 1970) was. promo#ed as ACF during 1980.

One of his junior named S.J. Jongsam (who became ACF dunng l‘781

direct recrunmem to State Serwce) superseded hlm dunqg 1988 by.

obtommg promotion as DCF in State Govt. Servxcc, Durmg \992 some others |

| Guwahati 781005, |

were also granted promohon as DCF. Apphcom hovmq n01 been glvenﬁi -

promotion, approached the. Hon'ble’ Gouhah ngh Court by way of ﬁhng CR -

No. 455/1993; which was, virtually ollowed on 18.05. 1998, wnh d\rechon to

&
promote the Apphcont w.ef. 28.11. 19? wnh all service benefits lnc\udtng

seniority. accordingly by an onder Dated 24. 06 1999, the Siote Govt brought '

the Apphcom 1o DCF post by crcohng 1emporory post of DCF with effeci
from 28.11.1992 1.2 . the dote on which his jUﬂlO(S recelved the promo’non as
DCI. Later, ihe wiil Appoo\ No. 36/2000 (chol\e ging ﬂw., order. dated
18.05.\?98 pcssed in CR No. 455/1993) Was dlsmlssed Yo mfructuous, by The

R

Division Bench of ihe Hon‘ble 'Gauho’n High ‘Court on 28 06. 2006

2. while ’me gnevonces of the Apphccm were pendlng before_ fhe '3

Hon'ble High Court, Qs aforesaid, some ofﬂcers from AtUﬂO(‘hO\ Prodesh

Forest Services were nomino‘\ed (by the S*me Cov. of Al-mcrho\ Proc.esh)

for momohon 1o IFS and four persons pome of whom were 1un|ors ’ro m, ‘

Applicont) were granted promotion (to lFS) on 26. 09,1996. A_pphccm was -not -

~ominated by the Siate Govt. opponenﬂy becouse he was cupersec:ieol by

his Mums by Hml ime, by the ocnon of 1m Stcﬁo Govt ﬂ‘/

Ry

."( o

Certified to be true ooy .
3 1 : N ‘ “.;f:' A AT I:“”!‘:E’ii_‘\;” R
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3. However, offer succeeding (wdh und of 1he ‘Hon' ble Couut 5
. order as aforesaid) to get DCF post in Siote Govt. Sew:ce the Apphcom was
granted promohon to IFS-on 18.08.’2000. H:s (cgpreseniot|on o omedol_e his

promotion (lo IFS) to 26.09.1996 fi.c. Ihe dale when his juniors were:

v

promoted to IFS) was torwarded by 1h<.=_> State Govi. (of Arunachal Pradesh)

to the Govi.. of Indio on' 22.08.2005. He filed another representoﬂion on

18.08.2004; which was forworded (by the Slofe Govt ): 10 Govl of Jndio on

-~ 07.09.2006. On 04 07.2007, the Stm‘e Govt of Arunachol Pradesh |ssued on‘

4 1 n.J

order plocmg 1he name of ihe Appllcont obove the name of oforesond Shn

|
Y

P 0 "(

S.J. longsom in the Senloniy/Gradohon hsi do?ed 03 07 1993 of DCF ln State

Govt. Service by treating hxm (Appllocmt) fo. be in 1he C@dre o’f DCF wef :

28.11.1992. Apphcanf 1hereoﬁer cubml’ﬁed representohons 10 the Govt of

Inchc: on 19.07.2007 and 25.11.2697 se2 kmg o qr‘tooote hls promohon to IFS -

4, ln' response 1o his Ief‘er ddted 25. 11.2007 thé S'tot’e' Gb"\ét' .'b'f
Arunachal Pradesh informed the Appilcont (|n their Communlcohon dofed

10.10.2008) that his {Applicant) represeniohon dok,d 10 08 2006 (ciclmmq

induction to IFS w, ef 26.09. 19% in occordonco wnh the 1Udgment doled '

28.06.2006 in WA, No 36/2000 Gooln51 1udgmenf daied 18 05 1998* in: Cavxt

Rule No. 455/1993) was forworded uo Govt of ln’cho on 07 09 2006 cmd thcnl

1he Govt. of Indlo hos olso been requés‘ied on 24 07 2007 ?o rcfer io the

| li'ii: . i Y\ - [E J.'I"I)""'.' ,i

represenfchons dated 24 O” 2006 & 27 10 2006 of 1he Apphconi ond iho‘f no

decision has 'so far been re Cc,aved from Govi of Indna chliy |i was

dlsclosed in the said loﬁer doied 10.10. ’008 of 1hc, Stcie of Go\/f o unc:er:_ }

"Your promohon to Il-S ‘adre from 1he *Sioie (,odre
with retrospective effect can be done by the Union
of India only in accordance with IFS (Appomfmenf
by -Promotion) r\egulehons 1966. The Service

1=
benc,ms as admissible . o you undcr rules will bc

"~ Certifié ;
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ConSIdered On rem |p1 of Hw Doms;on from mb
Govt. of India.” : . oo A

S _ Hnolly the Apphc,oni ‘(who h.o; 0Ire<.3dyv rehrod from ser(ncos on
31.07.2005) submitted a represemutlon to the Govl of Indlo on 03. 02 12009
(which was [arwarded 1o Govi. ol India, by the Stale Govl. ol Arunachal
Pradesh, on 24.03.2009) .before fllll’\g 1hc preseni Ongmol Appllcohon (ory
29.06.2009) under section 19 of ihe Admmxshohve Tnbunols Ac,i 1980 -
whgrem he has prayed as under - a n i “ |

) o i ‘ b r L A ?.1. f] m f ,3

“8.1 That the Hon' ble Tnbuno‘i be pieosed o dlreéf me :
respondents {o hold' review DPC 's¢ as, io consnder
' lnduchon/cp[bdlmmem of the oppllconf {65 ixhe IFS
(AGMUT Codre) with effcﬂ from 26. 09, 1996 i.8.. the
date” when - his “junic: S SJ Jongsom was
'mducled/oppomled to lhe scrd cadre : :

]
.,|_ .

82 Thcnf the Hon ble Tnbuncl be pleosed io dureci the
respondems 1o consuder grant, of’ 1he beneflt of
Junior Adm'n'sirahve Grade and Selcchon Grc:de
with effect * from: the year 2001 and 2005
respectively, or the dates when Sri S J Jongsam, the
immediate junior of 1he applicant was gromed the
said benef:is

83 That the’ Communiqué dafed loﬁoéooa be. setl |
: aside ond quosheo T ‘

8.4 Cosfs of the: cppllcohon , o :;a!.
8.5 Any other rehef (s) to: Whm:h the: opphcom is emnledf

as 1he Hon b!' ] Tnbunol mGy deem Ynt oqq proper SO

1'7

g
'A'l‘ Cey . L % . '
. . 1 '

: : ' i '1. .y
Wi . _l‘

6. Heard Mr. S.° DQH& 'leg'o'mefd cOunsél oppequng fér 't'hej
Applicant; Mr. Gautam Bmshyo leorned Sr Stcndmg Counsel for 1he Unlon«'
of India and Mr. R. K. Dev Choudhury, -Iecrn'ec-_iIComslel vfor the‘ vSt@!t;;e of

Arunachal Pradesh (to whom copiCs -of this’ O.A. have 'olr.eody ‘been

supplied) and perused the materials ptoced on?ord E/‘”

eCOPY _ ot
Cemi\@dm W. S . : . :H

. Ad\’o»f’a\"éf'ﬁ'l e," T‘. \ .f - ‘ I' ll.ll ' j?
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7. By order dated 18! 05 1998 of ?he Hon blé ngh C‘OUH rendﬁeted in ‘;y'-

"CR No. 455/1993. the Apphconf was !o bc g:ven promohon leirospecllvely
_ R ;

wof 28.11.1992 with all serwce bcnems whlch mcludcs 1he rnqht io be

consndered for promolion ol oppropnoie sloge (ot leo;l whon hl ;umors

‘,l

(eceived consideration for plomollon) dnd OcrordnlilyJ_tho Stnio Govt (Q!r--'

Arunachal Pradesh) and the Govt of lndta ouqht 10 hove acled prompﬂy «io !

consider the case of the Applicant for nomlnohon {for promohon to lFS) at -

least with effect from the date his juniors Were hdmino‘led/prdmoﬁed. ioth_&

by delailing a Review CommuHee SlnC(, the Sto*@ Govt (bf Arunochol 4

Pradesh) has, by now, repeoiedly wiitten to The Govt of Indlo (to con5|der o

the case/representohon of thé Appllccm 1@ @niedd’te hls promohonfio 1FS
v W l "

is now for the Govl. of Indiq, UPSC 8. lhe 3101(% (;ovi .of Arundchoi Prodésh kj

‘ ' ' l -,"4..1."'

detail a Review Commlﬂee 1o exomtne re1rosoec1lveiv os to whether the .

Apphcom could have been nommoied 01 the time (26 09 19%) wher‘z hlS

juniors_in State _Govt. Service were nOmnnoled/oppomted to IFS cmd o\,t

accordingly ond if required, by creohnq a iempororv post (ln Il'$] 1rd>nﬁ Q!

retrospective date and, as now clormed by the Appllcom olso cons.der hlS '

case for conferment of *Juniof Adm'iniﬁroﬁve Grade' and Selection Grade

w.e.f. 2001 & 2005 respectively; as his:'un-disoutéd 'Junior'-',(in""SIoHe Seryicel

shi 5. J. Jongsam qof the said benefits dunnq 2001 &2005 ”. S

e

i R TR a N Y T
Py . € " -"‘5. ‘,-I,i.lil"l :_I l M ' .‘” “~,\.’I};|' !

8. It has been olleged by fhe Apohccnt thai Insteold @f ophng
prumphy the Res'“'“\den*s are. only’eatrsfied by i}arilsml11|ng; & snﬂmg ovher tﬁé
- repeated representoilons of the Appitcom for year; It is ihe po‘sn;\l/e cmse of
the Applicant that no final orders hove yelt bee.n ;Jossed by 1he Genfrol

I"

Govt. on his (Appl:coni) repeotcd reoresenfohons C,oples of Ihe !c,itcr

v SR
dated 10.10. 2008 and 24 03 2009 (hled as, Annexurt, 1 8 Anneyure 1310 this |
-
e

A M
rn'i}*‘,a"’ i

&Svoc‘aié S S ' _“_z"“

| Central Adrmmstratwe Tribunat

s V13-
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O.A.) of he Slale Govl goes fo show !hol Govt of Irrdro hc1s noi rc,oc,ted on’

the prayers ol the Applicant (Io omcdote hrs promohon to IFS to'a dote on
S Sy
whrch his juniors got the promohon) hll 10 IQ 2008/24 03 2009 :

;|l
: R . A LS . .
, “ [ PR o (I 'I
N -

9. in the above sord premnses "wnhout eny woslo of hmc,
: R | ' [N

maller is remilted 10 the. f\espondenls (Govl ol lndro uprsC & Slqle Govt ol

. '.”']lzm‘

Ly !x| ‘:

Arunachal Prodesh) who shoUId oci prompﬂy to consrder‘rhe cdse ol Ihe v

| !
¥

Apphconi for his promohon to IFS from 1hc dates (siorhng from 26. 09. 1996) hns T

juniors (in State Govl. Service) recerved ‘promotion lo IFS. by dotorhng a

—_—

Review Commillee headed by UPSC cmd to grant hrm necessory relrcf os. :

due and admissible under the Rules by woy of possmg a reosoned order

e AT SN ,,;,,. e o
wilhin 120 days from the dale ofrecerpl nf ropy of Hu. oruu ' i w :
: o s,r-"-' r. ,;! .
10. Subject” 10 obovel ®b$ervohons ond drreoﬂor\s ’1h|s cose* st
o ' s ) B ,f':.
disposed of. i R Vi
5 ' i . A I !
11, Send copies of thrs order 1@ fhe Apphcon? cmd. (,t oll me

Respondents (along wilh ihe copres of 1he Orrgmol Apphccﬂron) by‘
Registered Post and free copres of 1h|s order be olso supphed fo th'e
Advocates appearing for the parlies.

.. sa/-
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MANORANJIAN

o . VICE cmxr‘mm .
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A & Centraﬁ Administrative Tribunai !
R T W G"wahaﬁ Bench
!:. B F 'l 1 ‘! ' . ‘B
N L 7
C o i
The Secretary = :.}*n;_!$  'T , agh L T
Govt. of India (j:i‘g,iﬂﬁi'ﬁ_ N

Ministry of Env1ronment and Forest ";“ P

Paryavaran Bhawwn, CGO Complev o o R

Lodhi Road, New Delhl 110003 T oL

Sub:- Implementation of: CAT Guwahati Rench’s 0.A. 125

of 2009.

Sir,

byor [

of 2009 issued under Memo-Néf3&€jﬁdﬁ£22;Tf09

P

and 1mpiement
the order ‘asiper dlrecr1v93 T sk , .'
within  the stlpulated daySreise?iyshall appkoach th
“cflen..Please\tredt thus 4s.

b ' “ 00 Py
most urgent. o R e A 4>:.g1

Guwahati Bench for ,further¥

‘ .. Yours Faitﬁfﬁil§3’:“

15.12. 09 R

E(Braj sh Chdndxa Daa)

1

‘Copy to:- The Pr1nc1pdl Secx.tany[‘Gowt Of
ALunachal Pradesh, Env1ronment and Pblest
Department,- Itanagar ﬁor 51m1

I

action.

Please refer tao. the CAT Guwahatl Behéh”' O A NQ 125

! CAL

poo e Y

PSR S
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THE GAUHATI HfIGH COURT AT ITANAGAR

:nd Arunachal Pradesh)

Shri Samjan Jongsam . B A R
Sonof It. T.dJongsam, Deputy Conservator of Forest T o
office of the Principal Chlef Conservator of Forest AP S

. {1

: W‘éﬁﬁ&%?‘%‘*“&"’i'@’h al |
: ;’ © Guwahati Bench

Itanagar e ? AR

2 SiRK, Deor : it L Suta TRl
son of It. K.R. Deori, Deputy Conservator ofForest SRR e IR ' ‘
office of the Principal Chief conservator of: Forest o s
Itanagar :

Versus . s .
] ShriB.C. Das . e !lt el
: son of It. R.G. Das, resident of Geruapar Dlst o
Barpeta, Assam ST ,'i'_' :
2 Union of India ’ .

through the Secretary to the Govt of I‘ndma, Mmrstry_
of Environment and Forest, new Delht, :
3 Director (IFS Division) i
Ministry of Environment and Forest New De} \
4 Staste of Arunachal Praesh ¢ = . i g
represented by the Prmapal Secretary, Envntommenf’

1 .

sl

Petltloner/appellant/appncant ;:. 3

and Forest, Itanagar S T T U

5 Principal Chief Conservator of Forest R
. AP, Ttanagar :

6 Union Public Servicer Commis'sibn; PR T e LT

Dholpur House, New Delhi C R

Advocates for Petitioner/ a:;.)pellant
Mr U Bhuyan

Mrs K M Talukdar
Mr A Hazarika R o
Mr B Chakraborty e
Mr A Apang _ S
Ms L Lombi S I g

N N AW N —

Advocates for Responidents
1 GA S

2 CGC

3 Mr P K Tiwari -
4 Mr K Saxena

5 MR. L Tenzin o
6 -Mr A K Singh A I R

- 0 o ot D O e O e O o O

-------

Mrs S D Bhuyan . _" K Loy

LA ‘Autf'\onsed s;?eofAmofwz

' Summary Of Case And Prayer In Brief Cert\ﬂed to pe true cOPY
Dismissed ’ 4
------------------------------------- ———— ...'_.. ___--------M\-'l%ai-h-
CERTIFIED COPY OF JUDGEMENT/ ORDER .
____________________________________________ ia J_____L_.__ o 'J; . e e e e e —————————
v , l ‘ TS ¥ ool
DATE OF FILING APPLICATION " -|. DATE WHEN COPY WAS READY o "Ql'f D DATE OF DELIVERY |
21/02/2012 R 21/02/2012 T AR 21/02/2012 |
q S

EST A .|

4
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BEFORE BT
> THE HON' BLE MR JUSTICE IA ANSARI
THE HON'BLE MR JUSTI’CE AC UPADHYsAY

DATE OF ORDER : 14[02[201 T o

Céntrd Administrative Tribuna! h*
!

JUDGMENT & ORDER' g -|.' IJ anahaﬂBnnth
oray g
{IA Ansari, J} S S :....;..;_m,,_..;m

We have heard Mr A. Apang, Iearned counSel for the petutloners, and
Mr. P.K. waan learned counsel,. for the Irespondent No 1 We have also
heard Mr. M Pertln Iearn'ep ASG fq‘r the respondehtuNosm 3:@nd' 6, and
Mr. R.H. Nabam Iearned $en|10rH 'Govt Advocate, for tihe respondent Nos.4

LS ,‘ e .'.il.“- g 4 o ll h H;.J

. 8 ' B . ! o i . 'I"
and 5. Cy e T e ey .,,_'. x_|.
: e LIV S M TP P L T
’ : 1

2. With the help- of thls ert apphcahdn made und‘er Artlcle 226 of the
Constitution of Ind|a -the pehtnoners haye put to challenge the order, dated
30.06.2009, passed by the Iearned Central AdmnmStfatnve Tribunal,
Guwahati Bench, Guwahatl in Orngmal Apphcatlon No. 125/2009 whereby
the learned Tribunal has directed the State . respondents to consider the
case of the respondent No. 1 hereln for hns promotnon to the Indian Forest
Service, with effect’ from 26 @6 1996 by forrmng a;'revfew comm|ttee within
a period of 120’ ldays from the datzé of repeupt o' the copy of the order,

3 llrl 1‘1.

dated 30.06.2009, afOremgptloh:ed m Ty

,}I' .m' 'f h““t‘ fl’”"

3. In order to understand the materﬁal |ssues lnvolv\ed ln thlS wr|t petition,
and, in order to apprecnate the rellefs if apyjn to yvhxch the pet|t|oners are
Y‘maw entitled, it is app05|te. to take note of ,those facts whfch are relevant for the

purpose of a correct decnsnon in the wrlt petltlon Put |n a nutshell the

e
!‘|_:‘

material facts are as unders . o e

‘}i\ (i) The respondent No. 14 was appomted as 3 Forest Ranger )on
{ 01.04.1970, in the erstwhlle North East . Frontuer. ~Agency, WhICh has
1 N *}é % presently become the State of Arunachal’ Pradesh By“ notlflcatlon dated
o ,%2 § 15.10.1980, wh|le reSpondent No 1‘ was"‘prdﬁhoted, ntetrospectlvely to the
., \%’\g ;%; post of Assistant Conservator of ForeSt (i ] f‘gihort' 'ATC:F ). from the post of.
) %ggg Forest Ranger w1th effect from 20 (?2 }9&}0,, thles pre‘sent petlttoners were
o E’t " directly recruited to the: ArUnachal Pradesh State Forest Servuce as ACF with

effect from 01. 04 1981 antjl }they were confnl'med |n~ the sald post W|th effect
from 01.01.1985, IRt TR AN Lo |

b Coan ! “ Yy ;.,l.‘=;3:‘ [r

(i) Thereafter, the petltloner No 1 hereln pvam.ely,‘Shrl S Jongsam was

Aythorisag -

Gayhati A

granted offnaatmg promot|on to the ,post of Deputy Conservator of - Forest

' ‘. _“"I’l

AL
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(in short, 'DCF"). The promotlon of pet|t|oner No. 1 was followed by an
order, dated 28.11.1992, whereby the present petltloners along with three
other State Forest Servuce officers, were given regular promotlon as DCF in
the State Forest Service. Thus the petitioners were: regularly promoted to
the post of DCF with effect from 28: 11 1992., ’ Y ¥
(iii)  Alleging to the effect that he was sernor to;the present petltloners
because he was promoted tp the po's‘t.of |ACFJ o'n 26’ QZ 80,r whereas the
present petlttoners were recrullted dlrerctly to ‘the podt qf ‘ACF on 01. 04 81,
respondent No.1 herem filed a wrlt pebtron under‘ ‘A’rtlcle 22'6 Wthh g|ves
rise to CIVIl Rule” No 455:/9:3 : wherem he contended that the present
petitioners were junior. to ‘hlm he had been wrpngﬂy superseded and
claimed promotlon to the post of DCF Before the s’ald an Bu,le could.come
. to be decided, three Sta_te '\Forest SerV|Ce offtcers mtbl'pdmg the presentl"
petitioners, whom respondent No 1 had clalmed to- be Juplor to hlm in the
said writ petition, ‘were all nomlnated on 26.09.1996, td Tndian Forest'
Service. However,. upon nomnnahon of the present petttroners to Indian
Forest Service, mdlcated herelnbefore C,lvrl, Rulle Nq,455/93 was
Med of, on 18. 05 98 by thlS Court,{ whereby respondent No 1 S prayer
-Iﬂm““ms“w’“‘“was allowed and a- directlon was given to sr:pr;i»mgotﬂewl‘\n‘h with effect from
- \“__‘ o 28.11.92, i.e,, the’ date on wh‘ich the pfesent pebttlo'h'erslhad been regularly
promoted to the post of DCF rr‘m, the St\ate lFores‘t Servl,ce!.ﬂ By,,yudgment and‘
order, dated 18.05. 98 aforer‘hentnpned ‘passed.’ |p CIVIII;RUIG No. 455/93
was further drrected that respbndent No 1 herem' shall' be dwen all servuce
benefits lncludmg semonty meanmg thereby that respondent No:1 herem

4 to be true copught to be treated,l in the post of DCF,l semor»to the present petltloners
-3\'“{\8 , . -'.‘ ]]*l } ' .

M"°°?iv) In comphance W|th the directlons SO sssued m] C|V|l Rule N'o 455/93 :
the State Government on 24 06 99 promoted‘ respondent Nro 1 to the post
of DCF with effect from 28. 11 1992 , the date on. Whnch the present
petitioners too had already been promoted tol the post ,of DCF though they

were, as indicated above ]Uﬂ‘FOFJtO thet respdndéht hlo‘,lﬂhareln |n the cadre

S

2 /N
{;m ZQ" //
221 Bong
agun
ofAct!aga?&

of ACF. The present petltlon.ers rtheny pu t@ chlai-l;ue' gpf by tway of wr|t |
rllq! e, '
ppeal No: 36/2000,,thel rehefs, 'wh ch h‘ad bebnpgraméeduto respondent No 1‘

Ti P gy, o s

erein and the. dlrectlons whlch hadf been |ssued,[|n fa\ﬁbun of respondent ;

'l

0.1 herein by _a learned Smgle u]udge of thls nCdurtl |n C|V|l Rule

».'lx . #
,l N 1..

N
No.455/1993. ', .. .. R e Sy et e L
(v
§ Se

Taghstracd
durt, (tas
LT ¢
j 76

JOn 18.08. 2000 respondtent No 1 lwas[ n,om-l:.nated‘ ','to Indlan 'Forest-

ervice and, on bemg SO nommated to the: Indlan Forest Serwce

TUs copy )%&

G

uhaii
Authyiisas

A

respondent No.1 submitted a representatlon to the autho‘r“rtaes concerned to
!

ante date his nomlnatlon 'to Indlan Forest Servuce wrth effect from

26.09.1996, i.e., the date on Wthh hlS ]UI’]IOFS more specuflcally, the
) - o r,g _’) r .
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present petitioners, were homlnated to Ihdlan Forest 'Servnce While the

representation, so ‘made by the respondent No had remamed pending
before the authorities concerned{ respondent No 1 ret”nred ‘on 31. 07.2005,

on attaining the: age, of superan :a'thn* A veia ‘a' -er hé's‘ heturement and to

fioi

be precise, on 28, 08 20@6 wrlt appeal No 36/200@“ was dlsmlssed as

......

infructuous. Thus, the decusfron iri Cnv.al Rule No"455/1|9@3"aJn'd the diréctions
4l R
issued therein attauned ﬁnallty o ,' R '

;,| Lo

(vi) In further compllanoe of the dwectlons glven vm CIVI| Rule
No. 455/1993 the State' Government |ssued anothEr order dated
04.07.2007, placmg the respondent No. 1 hereln above ‘the petrtloner No 1
in the seniority list of DCF with . effect from 28, 11. 1992 Even though the
order, dated 04. 07 2007 aforementloned makmg respondent No.1 herein
senior to the petltloner No 1, name]y S Jongsﬁm" vvas Madé almost a year

4] ]m

after the dlsposal of the Mvvrit appp .no ?he\/,ance galnst the State .

"y 'l : Loy i )
7. 7 ua{ro ieme nlonqd,,wap expressed by
LRI . e
: h'I l'order dated ﬁ)mO?: 12@)101 :'too, thus remaln'
:;",-:" | ' O h x‘ “'L:'»-Hﬂ'."!", .,‘531“ h‘

the present petltloners;

unchaﬂenged.

ey
(rative !
p.dm‘“‘ " err!‘\'\ (vii) \The respondent No 1 herein)' then, made, _
\N
e o -°19.07,2007 and 25 11 2007 to the State apd' the Cilentral Governments
J" | iy S
‘ \“1 . Vseekmg his nomlnatlon to the cadre"of Inda‘an ForeStl Serwce to be glven

O

\/wﬁf"‘ effect from 26.09. 1996 1€, the date on Wthh the| 1present petrtloners had

s p.resentatlons on

been nomlnated to Indlan Forest Servuce As the represen"catlons, so made
by respondent No.1 hereln had pot ylelded any favoura.tplel result to th, he
filed an Original Appllcatlon in the Cehtral Admmlstratl\/e Tﬂbunal Guwahatn

Bench, Guwahatl Wthh gave rlse to QA ;N;, "'%5/36509 wherem respondent

y No.1 herem as appllcant spught fop 'mter ahd( dlrecﬁlon to be |ssued to the
memﬁ,t@ grarntr in

o be trve cof /
w State and the, Central Gover

ifisd
l?n" OUJN ldﬁlori tQ the Cadre of; v

A9vOS2'® 11 dian Forest Servrce w|th| éfﬁett From 26. Ob 1996‘ Ev\}hen his' 1mmed|ate.
junior, |e pet:tloner No *i;l'h.erem hald been md‘qcted"it "*fhe Indlan Forest

o I‘: ‘:.;’. JI .;" I

Service. . ST - ST £ .-'i‘ R ' :
(viii) By order, dated 30 06 2009 @A No 12*5‘5/2(101 ‘ 'has been aIlowed by

ke learned Tribunal and dlrectlons have beén givemtb the Government of
3 L
dia, Union Pubhc Servnce Commlssnon and, the State of Arunachal Pradesh
R

properly consider the petlthﬂerS case for h|s nommatrom to: Indlan Forest

of’:'s"a

L3 fe
v 3 =
gvgervrce with effect from: 26 09 1996 by formlng, as aIready indicated

4. The prlnapai gtodnd 1of uch‘allénge tfo the,' 9 pug’m'ed ped:ston,{dated

Ty I" oo
tey [ e '

"!
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30.06. 2009 is that the present petl‘tlpners'- Were no‘t made parties to the
Orlglnal Appllcatlon and hencel, there was denuall of the prmcnples of
natural justice andl in- colnsequence, théreof the' rlmpUgnled ‘order; -dated
30.06. 2009 becomes lllegal and mcan»not be suStalddd SufﬁCe |t to pomt

out, in th|s regard that li:he of'der,,I ated 18 05 Q,t%)"nwhereby C|v1l Rule
No. 455/93 was ‘dls'posed of remamed,,as lalllead’ l.ndlcated above

unchallenged and attalned l‘lnallty and' llh conéeg‘uence thereof the
petitioners were treated as ]unror to the respondent No 1 ‘as they cannot
but must be treated to have had beeh ]umor to: the respondent herein, for

all intents and purposes, in the cadre of DCF.
-0 . : '., "4 X 'l x ‘] : : :‘

5. As the petltloners had been no,mlnated"to ‘they %ndlan Folrest Servnce on
Ll ;l T
26.09.1996 and. reSpondent ,No.'l

Indian Forest Serv;ce tjo belglyen ”eftect frorth 2 “99 @9)6,, lt becomes 'clear |

that since: the petmlpners wer‘e 5l ,nuop"to thbv'néSpquelﬁt N? ll, no preJudl.ce

----- i

can be sald to have been ﬁauseg to"‘them when th'eyl'lwere not.given any
,Iﬂearn‘éd’ l‘l*rlbunal to" the

),

' él. da’ﬁe Of the respondent

En 1 T

.dereSt ‘Slarvube wlth effect' from

a— -

I:‘t

N
ntead G“\nam 7 No.1) herem for pom.lnatlon to the J'lrnclla

. o 26. 09a1996 when h|s ]u'nlors, (l €. the plre ent 'betldloners) had been
il ak - ’"’l°nommated We do ot find an |nf|rmuty, legal or factual wnth the |mpugned
era‘ﬁﬂf"n—- e P a y
[t direction given by the learned Trlbunal on 30. 06 2009 and we do not-see

any reason to mterfere W|th ther samelmerely because the petitioners were
not made partles to. the Orllglnal Appllcatlonl,l\lo 1‘25/200,9 Ih fact,. a pomted

'@:tl p)’reguldlce m:a»n he sald to have
M ) ;
been caused to: the petlt oper}sy becau-s, ,f"p’f”llidel 'on"ll,ssllon‘J t0, make them

query was made by thls .hqburt als tp .\F

;a4 to be true coPY parties in Orlglnal A}ppllcathh N,o\ ,123/,20'09 Nlo don\npt;mg reason could abe '
bt l I

% given, on: behalf of thel ,pétl blners,l except |
~ advocete : : :

o,lntln'g lout that they were
: AR
,h%sp.dynldent No L who

dlrectly recrwted to the Apost of-"

A&Cl—j“ as. ~'=l.t11211lr‘;‘tt;ﬁ--ﬂE

was a promotee to the post of AC"; .

. ,;'; .o I . .
R IS N I P 0 0 -
l [ -t‘, ;-". O 1 Cae .
L] ey - 1 r ‘_l v

S L
6. In view of the faot that |t has allready been Judlcla ly .determlned and has

t~rema|ned unchallenged that the petltloners were JUﬂIOﬂltO ,respondent No 1
uin the cadre of DCF the fa¢t, that;they were dlrectly recrunted to the post .of
.“ACF and the respondent Nol 1 was a Xpromotee to the post of AGF can be of

NG TRl N
Eﬁu:‘ *

rlbunal has glven by ltS .qrder dated 30 064«20@9 ,partlcularly, when the
:,,'." | g e

Sl'
¥
3) tltloners have been treated as ]“umor to lthléi,respomdlent No 1 even ll’l the
f .l. . e u ‘ Il .' . ‘ . [T - '
%

«l_ i 'a 4 ';.

khl Id dallmedél l;us n;omlnaitlpn, too, to the :

AN
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-_that the sub]ect.,matter of Ongmal
: ‘4t “that We have

A !!"E

‘d Tnbunal was

in |ssu1ng the d|rectlons WhICh |t has |ssued

T AE]

8. Yet another ground of challenge to the decnsndn reached by the rl'e-'ar'ned
Tribunal, on 30.06. 2009 |s thfat respondent No 1 had approached the

learned Tnbunal belated|y Th|s gro'uhd |s.la groundL whuch |s n‘ot open to

=4
that the dlrectlons gavenm‘b.,

9. Though an attempt lha |“'"et|t>||oners to show
gl

3

ok} @110'“

,.\.;@“Ut“ that in Orngmai Apphcatlon Nos 118 and 17‘2/29'@)6,. what has been
m observed by the |earned Trlbunal is that |n terms of . the relevant rules,
. therg ought to have been tnenmal cadre rev1ew and the learned Tribunal
Qi Ut | has. \therefore dlrected that necessary rej

4005
a\\aﬁj«;ﬁr specuﬁed penod of sux' months‘b

A

.':w-. be.carrred‘ out. Wlthln the

I;n o

‘.q:UeS(fIQI’I of semonty

of the respondent No 1

,.|I|§l. [
te@"fi

petutloners were and Sha‘l"

ol
or in the matter: of nomind

fmahty

10. Because of what have been [dISCUSSGd and p ted’out above we fmd.’

. ,

" no substance in thIS wnt petltlon ThlS wr|t petltlon theréfore falls and the

same shall accordmgly» stand dlsmlssed S

11.

. Certified to be true copy -

davocate



I Central Administrative Tribunal] - ©
. Gnwahati Bench

107 R

Kamal Saxena 7 o Heus‘eNol Governmept Press
Advocate, SR U Road Bamummaldam, Guwahatl-
Gauhati High Court: * ' ' 21 Assam Phone No: 9954300521(M)

R ’-Da’tgdf-ffzy.ofz..Z()lz
To . ‘ v:‘.‘!ﬁ” . . . " ’:" ..1:‘.- ': l :.!"‘ )
1. The Secretary to-the. Government of India, '
Ministry of “Environmént and Forest,
Paryabaran Bhawan, "CGO Complex, Lodhi
Road; New Delhi- 110003. - . - . |
2. The - Director (IFS DlVlSlon) Mmlstry of
Environment, and ‘Forest, Paryabaran ,BhaWan l .
CGO Complex vLodhj Ro,ad’ NCWx 'Delhl-.-- :
110003 SRR SRS a

4. The Pr1n01pal Chﬁef Ctherv,gtmr' of FoHest
Arunachal Pradesh Itanagarr791111 i
5. The Secretary, - Union 'Pubhc Ser\nce'i,""
Commission, Dholpur House, Shahjahan Road g
NewDelh1-110069 S O S

In re: W.P.(C) No. 448/2009 (Sam]an Jongsam & Anr: —Vs- Srz Brajesh
Chandra Das & Ors) S . :

Sub Order of the Hon'ble Gauhiati High Gourt dated 14.02.2012. .

'ag'udl

ok h'h Ié 1#nmed1a“ce Jumorl‘ém 3

Certified to be true cOPY o w‘.‘ :
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. " . . ! o ! '
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0( . . . - . PRI ) i g,."--‘; v
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\

agvoaceie




Central Administrative Tribunal}j .
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AR i

given such promotion. The aforementloned OA was. a]lowed by the Tribunal by its order _

dated 30.06.2009 drrectmg ‘the Govemment of Indra UPSC & State Govemment of

Arunachal Pradesh to act promptly to: consrder th;el case of the hbplucant fo:r hrs promot1on ,

!

to IFS from 26.09. 1996 by detaﬂmg a re\/iew comr‘mtﬂeexw thm 1 i@ days from the date of
receipt of the copy of the order. ' "’1" " “' o I ;]' S o o
1 " r] |[ Cod ER f;.rr,:.: || N

Against the- aforementroned order of the, Trrbuqal the pr‘wa‘te opposmé parl'tles Sri
Samjan Jongsam and Rama Kanta Decm preferred WP(C) No 448/2009 before the

Itanagar Bench of the Gauhlatl ngh Court wherem by an rmterrm order datl 19.
the High Court suspended the order of the Trlbunal However by order dated 14 02 2012
the Division Bench of the High Court drsmrsSed ‘the aforementloned ert petitron(copy

enclosed).

In view of the dismissal of the writ petmon the order of the Guwahat1 Bench of

Central Administrative Trlbunal 1s now requlred to be comphed Wlth Kmdly take

appropriate administrative’ measurep towards compha}nce oglgtherprder of the Guwahatr

your mformatron

Thanking you. R

Enclosed:

1. Copy of the order of the CAT dated 3(‘ 06. 09
passed in O.A. No.125/2009. !

2. Copy of the order dated 15. 022012 0f e i e
Hon'ble High Court Passed in W P (b) No 448/2009' 1 LTSN

Certifid™ = 7

GrwahatiBench 1. — 2? —
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Adnttmstratwe s
(,;pwéhat‘ Bench P ‘% SRR
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. : P '_Guwa"haﬁ - 78150
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Centra‘

ll' ’J

“No. 32012/2/2010 IFS I (AGMUT) | .

! Government of India : T

Mlmstry of Enwronment and FOI’GStSv oo
, . .

o LPér,wavaran Bhawan
. 1CGO Comiplex Lodhu Road,

T L ANéwr'Delhi-110003.
| SR O n .Dated Aprﬂl 09 2012.
AR ) Py P,
i o 3 . I o L
To, ‘ D :'l-'r.i‘_. TR !'._! tt.._:!' K *;f'» ’ . ,
The Chief Secretary, SIS SRFEIRN oy o

Government of Arumathéll Prpgesh "5‘-’7."3 oosbi by m ol

~ Department of Envuronment and Fprfests, o ik t; PR L
‘ RIS 31 o A R PEAR I Sl e
‘Itanagar‘ ' 4 fil Jr '."5 ! 2 |( i; ' "|14 * i '*j"i\(ﬂullujnl e e

oo "y ot
“' ""icf“l’ ' ’ @ 51' ‘ ? ", i”.." S )

S it
Subject: - Implementationof ﬁAT' G‘dwhh'ét'i drﬂdh* qatéﬁ bwﬁ ZGbB in

OA No. 125/2009 filéd by Sh. B c bas V$ uor &,bthers | _
I am directed to” reFer to Govt of {\ru,nachat Prede§h ‘gDepartment of"_"w.
Environment & Forests) 1etter No FCbR 294/EA/2006/412 dated 28, 1"2 2011 and to
say that Hon'ble Guwahati ngh 'Court at Itanagar Bench wde ItS order dated -
14.2.2012 (copy enclosed) has dlsmtssed the WP(C) 448/2009 ﬂled by S Jongsam ’
and Shri R.K Deori requesting not to lmplement the ‘order dated 30’% 2009 of the |
Hon'ble Central Admnmstrat*ve Trlbu'hai Guwah]ati tﬂmectlp(g the. ﬁesbondqnts (Govt ) |
-of India, UPSC and State’ Gover‘nmemt of Aruhadhla‘rf ﬁratié%h to cor%sider tde case of"t ,‘ -
Shri B.C Das for- his - promotglon to Iﬁ«é Qy cb*nve‘nnoélé ééVleW :Se[é o

| 3 u:s-f's,- BRI R _
PR o ,ﬁ, 'lr 'lq.' , " -:'-.!I] . Jt

It is mformed that UPSC .ha$ already ,tahen actlbn m the miatt

l| |l " N \ N :-_ |

Mee,tmg

Il A l' “

2.
Review Selection Commtttee Meetipg on .‘L 2. 201@-,;mf‘; Ul?SGﬁ whltth, htaﬁs tecoummended

for modification of the Select Ust of 1995 9(:3 as under‘ 5 l“ A ,; ,vl .”.l.; SR "
. . i RER ‘_, . . Lo ;,:rf :'..‘
S No. | Name of Officer (S/Shrr) i Date O Blr*h o Y
1*  |RModi(ST) . B L joLozasar L
1 |Brajesh Chandra Dés R N8 08 1945, l' S
2|53, Jongsom (ST) T 03.01, 1955 .
3 RK Deori (sT)- | C 01403 1959, . | v
© S Toni RS
5 S.Choudhury i i@10 ,@94@
6 | M.CBaruah e ""?f" T 31'30';;_95}1 R
* Shri R. Mod| stands mcluded in, tﬁte Sele:‘-. L &;{l of 198‘3.50'0lthé"ré‘goronh:é'ﬁdatr(bnr of
the Review SCM held:on 9. 6. 2Q58 h;, e ’i"'fl[,-; RN ",;"t‘.:’ At T
‘ ‘:*;,"2 e 4.1.: I o ;-:‘,;';pl ,, 1': ) '?ll;g‘;‘z:‘f.'lt‘l ' I‘Ifi j
| S B Y P L R
D S
b i iy e n o
B et . j
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- 3. v ‘itH'e UPSC has ﬁnally
approved the above Seiect Ltst of 1995 96 iln vrevy of thrs'r ' th‘e Mrmstry of
Environment & Forests and State Govt of Arunachal Pradesh has to.,lmplement the
above order dated 30.6.2009 of Hon’ble CAT Guwahatr by lssuung revrsed orders
for :nductlon/apporntment of:Shri B. C Das rnto IFS. The Ministry: has also to issue
orders for his revised Allotment year and ﬁxatlon of lnter se sehrorlty and l,also issue .
his revised promotion orders 'of JAG/SG/CF/CCF etc |f any due tiof hrm based on the
revised proposal to be submitted by'the State Governmeht pf Aruhachal‘ Pradesh
Since this is a very old matter the redords |n the Minnsttty 'are ngﬁt r&éadrly traceable
However, a copy- of Nottfoation No.,iBZO.lQ/lV%‘LI\FSI dated,,zsm' ;2@@0;. isued by
the Ministry for appornttng Shn BiC Diars ptd'“I_Fé We f, 18. 3‘200‘8 4an€*e atibdattng h',mf.;
Arunachal Pradesh segment of AGMU';} Jblnt Cadnﬂé is enclosed.- o ']f" = l a

RS R R T _. a

4. In order to |mplement the above sald CAT GuWahatlrorder datem 30,6 2@09 in' |
ietter spirit, the State Govt of Arunachal Pradesh‘is redu‘ested to klhdlyrfurnrsh the
proposal for his mductron/apporntment Il’ltO IFS aiong wrth' coples of’"nhrs Mlnlstrys
earlier orders/notifications etc. for h|s rnductlon into' TFS, aﬁdtment year and fi xahonf-. -
of inter se senlonty and also promohon order of JAG/SG/CP/CCF'etc .;If any urgently

15 ’l' !
to enable this Mxmstry to process the case further . _“ o .! Cy ,',' o

' Yours ‘farthfuuy,
" ‘! ]f . |". :

u ',‘ i 4k rvek Saxena)
A i ctbn.tnGMUT)
Yy TEl.etax j 24362Q65

. - . . . ‘ n"'..!:i_'r.". Wi
Encl.asabove =~ -, i i TIRR L7 N

Copy to:-

1. The PCCF Arunachall Pradesh Itanagdr for ﬁfdrmatﬂon and sum‘ilar necessary S
action. It is requested that.a. Gopiek’ of above documents; n1 restﬁﬁ‘d of Shrl B.C..
Das may kindly be furnlshed to thls Mrms’qry,urgentty i S e 'y

- wh\‘i o ‘ -.u '?l :

Shri B.C Das, S/o Late Shri Rtm opal Das Geruapar P 0. Sarupeta Drstrrct
Barpeta Assam Pin-781318 for rnformatlon It is requested that a coples of
above documents may klndly tge furntshed to thrs Mmr.stry urgenity
'| : - , i l| .£|',i
3. The Secretary, UPSC; Dhol'pur HouSe Shahjahan. .@ad‘ ‘lNew Delh)L11®O§9 ,
w.r.t their letter No. 10/22(1)/20@9 AIS datdd:Z'tB 6 2 ;tfor rnrormauan S

i (W/ek Saxena)
SRR .‘Drrector (AGMUT)
| 1: Wi h";:.',téa
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Nn, dG Complex ?"
, ad; iN‘vy,;',lelhr 110003
.. o b 'f!' Date¢ rJu“y 26 2012
To, . e ~' ‘; B '_-,' L ] '!‘ v “l‘ 5 'l bentm% drmmstratlve Tm;m
The Prmcrpal Secretary (Foredt), . Lo { e jwzhatl Benz
Government of Arunachal Pradesh, ‘ S R m; r
Department of Envrronment and Forests . , _ B
Itanagar. R A A U i b
.. i . ‘( " 'J : ||.£'=!': sy 'l WS o s . ,
Subject: - __dated 30/6. 20@9 |n |
§Vs UOI &Gthers o
Sir, ' TR o it ’u L
' Iam drrected to mvite a1 I\r~ foey t}'ﬂhrswiir,r'-st' s.ﬂégter of evén‘ No dated’
9.4.2012 (copy enclosed for: ready ﬂefere )i @n the. Bwject'rﬂent n‘e'd 'above and oL
say that no reply has S0, far beeh".r s@’erveh pﬁh‘tthe Gov!"of’ Ah'jh%f:halhp'rdesh' I the
matter " - o5 SHRIL . ,ll'-.. o v ‘I',.‘ |: iy T Ii ?,“-z Lo
2. As the matter pertam )i ] ' Widhat! bider:: da o
30.6.2009, in letter and spirit, '3 te: ; "';isj on&e agam o
requested that the proposal for: lnductlon/appalrftme .r; 1B b as'. mto IFS along i
with copies of this Mipistry's. aarlier orders/nq)tlﬁcatroins;: Ic ;'nqlu tiof into: 1FS,
allotment year and fixation: of rnter 5e gemorlty of, the, ofﬁcers ntlug)ed 0 the Select
List of 1995-96 and also coples of their pr@motron orders of JAG/SG/CF/CCF etc. may
kindly be furnished urgent!y to enable thrs Mmrstry to process t’.he Garserfurther, :
! p R LT b ,' E » '
fr o i ' Yours far’thfully,
I ' 1 2 : ) .
“ t ‘ ‘,.f-'_-" l l l" (S S Badia .a‘ IZ )
RRIRTR AR 5 |y 'Director (IFS) . -
o RN eltkfax - 24367077 '
Encl asabove o d o R e
COpy to - . [ n l~. J ik " ; ' h"" “tl t‘ i' '_H. ».

1. Chref Secretary Govemm@pﬂ | r;, Cbr"qurmatron -
and sirnilar necéssary aequdh; It 15 r?,e | Bve dogurignts
in respect of Shri B.C. pas lénd other Qfﬁcers Llst mayrkmdly
be furnished to! thns Mmrstry urg,ently Ly ,- ‘ .

2. The PCCF Aruhachat Prades._;_" i o mr@rmau@m i ,srmr\ar necessaty
action. It is requested that G p!ies o above *documenté In hb;pect of Shrr' ‘B.C .
Das and other ofﬁcers of: 1995 96 SeIect Lrst may krndly be furmshed to thrs a
Ministry urgently: " "" R I i ,

3. Shri B.C Das, S/o° Late Shrr Ram Gopal Das Geruapar P @ 'Sarupeta Drstnct
Barpeta, Assam, Pin- 781318 for information., It i requeSted that a. Coples of
~above documents may krndly be furmshetj to. thr$ MmrStlry urgeqtly .

4. The Secretary, UPSC ;;A; ,;'f ipur - Uk SN -'1‘1‘1 RO éd Nevy Delhl 110069 .

rttherr tetter Nor 10/ 2 9-AlS:dat ’-'(;3:,;“_,0;;1!1 ﬂ{on mfrprn’\atrbn ' '
Cerified 10 be trVEICOPY ; a fos

agwocate 7 d
. : V. ' . 'gi‘:v.‘_:'
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' Paryavaran Bhawan
Qentﬁa* Adm‘“'“"a“"e Tr"‘, G CGO Cqmplex Lodhi Road, .
C GuashatiBene T T e DINI-110003.

T I;D' ted_.;:;Aprll;OQ., 2012.
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‘say that Hon’ble Guwahatl ngh (;ourt a|t Itanagair Beﬁch:,‘,jgj%;"f'-t‘fs’: g‘irder dated

and ShriR.K Deori requestmg not tov |mpJe’ment the Order datqed 30 6. 20@9 of the

Hon ‘ble Central Admlnlstratwe lTrnbunal 2 Guwahatt

1d|reéfmglthe. Respondents (Govt

B

v:t[ . R ‘ o
b | S.No. | Name of Oﬁ:cer (S/S'hrl}
.' | 1* | R Modi(ST) ™",

1 |Brajesh ChandraDas, .. [onosiyas: H oo

1s.. Jongsom (ST) gy 03 @1 1|955 PR )
| R.K Deori, (ST) L
|s. Th!runavukanasu
S Choudh‘ury
L |-M.C Baruah

A »
e (A

o
=N INNENNN

Z

@

Certiﬁed to be true .c,opy,“

i
Agvgcata

a3 d il Departmen,t of, |
qﬁ 1‘28. 2t2011 and fo

14.2.2012 (copy enclosed) has d|sm|ss‘ed the WP(C) 448/2009 ﬁ‘led by S. Johgsam :
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GUWAHATI BENCH :: GUWAHATI

EXECUTION PETITION NO.24 OF 2012
In O.A. No.125 of 2009

. mary PV ‘
1{&7:““ P ,e:)

awi
T A

e e

Sleot
tluwv.gb

\é
IN THE MATTER OF: &E\ :

Sri Brajesh Chandra Das
... Applicant |
Vs-
Union of India & Ors.
... Respondents
-AND-

IN THE MATTER OF:

An affidavit filed on behalf of the

respondent Nos.2 and é

AFFIDAVIT S

|, Sri Perween Kumar Roy, Son of Sri Siyaram Roy, aged about 40 years,
presently residening at ‘P’Sector, Dist. Papumpare, ltanagar, Arunachal Pradesh
, and presently posted' as Range Forest Officer, Office of the Additional Prii';cipal

Chief Conservator of Foreét (Working Plan) Itanagar do hereby solemnly affirm

and state as follows :




"

Guwaitat - 781005

1. That | have gone through a copy of the Execution Petition No.24 of 2012

and understood the contents thereof.

2. . That | have been duly authorized by the respondent Nos.3 and 4 to swear

this affidavit, and as such, | am competent to swear this affidavit.

3. That the deponent does not admit anything which is not borne by records

and the petitioner is put to strict proof of the averments made in the execution

- petition.

4. That with reference to paragraph Nos.1 and 2, the deponent has ho

comment to offer as the same are matters of record.

5. That with reference to paragraph No.3, it is admitted that the petitioner

submitted representation dated 15.12.2009 addressed to the Secretary,

“Government of India, ministry of Environment and Forests for implementation of

the order dated 30.06.2009 passed by this Hon’ble Tribunal in O.A. No.125 of
20089.

6. That with reference to paragraph No.4, the deponent has no comment to

offer as the same are matters of record.

7. That with reference to paragraph No.5, it is submitted that prior to the
order dated 19.11.2009 passed in W.P. (C) No.448(AP) / 2009, the Government
of Arunachal Pradesh had sent a proposal to the Union Public Service

Commission on 22.09.2009 to convene the meeting of the Selection Committee

- toreview the case of the applicant for the select list of 1995-96. Thereafter, the

Ry [N

\

-
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UPSC held a Review Selection Committee Meeting on 01.02.2010 wherein the
Principal Chief Conservator of Forests, Government of Arunachal Pradesh was
also present. The said Review Selection Committee recommended the inclusion
of the name of the applicant at Sl. No.1 of the select List of 1995-96 above Sri
S.J. Jongsam at Sl. No.2 for promotion to IFS of Joint AGMUT Cadre (Arunachal

Pradesh segment).

8. That with reference to paragraph Nos.6 and 7, the deponent has no

comment to offer as the same are matters of record.

9. That with reference with paragfaph No.8, it is stated that the Ministry of
Environment & Forest, Govt. of India by his letter dated 09.04.2012 had
requested the State Govt. to furnish the proposal for induction of the petitioner

into {FS alongwith copies of Ministries earlier orders/notifications etc.

10.  That with reference to paragraph No.9, the contents of the paragraph are

admitted to the extent borne by records.

11.  That with reference to paragraph No.10, it is submitted that in pursuance
vto the letter dated 26.07.2012 issued by the Government of India, Minietfy of
Envirenment and Forests, the PCCF & Principal Secretafy to the Government of
Arunachal Pradesh, Department of Environment and Forests vide his letter dated
10.10.2012 requested the Joint Secretary (BMS), Government of India, Ministry
of Environment and Forests, to re-examine the matter as per provisione of the
IFS (Appointment by Promotion) Regulations, 1966. The Government of India,
Ministry of Environment and Forests also in turn vide its letter dated 17.12.2012

requested the UPSC to furnish its views in the matter.

D8 MR 20 N
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Annexure-1 is a copy of the above letter dated ~N
10.10.2012.

Annexure - 2 is a copy of the above letter

dated 17.12.12.

fluo !

12. That with reference to paragraph No.11, it is submitted that the State of

Arunachal Pradesh has taken all necessary steps in the matter from time to time.

13.  That with reference to paragraph Nos.12, 13, 14 and 15, it is denied that

there has been willful inaction on the part of the State of Arunachal Pradesh. It is

submitted that the State of Arunachal Pradesh has already forwarded all

documents sought by the Government of India, Ministry of Environment and
Forests-vide letter dated 07.02.2013. It is stated that after obtaining appoval of
the Joint Cadre Authority, the Government of India, Ministry of Environment and
Forests has issued notification dated 07.02.2013 under sub- rule (1) of rule 5 of
the Indian Forest Service Rule (cadre) Rules, 1966 inducting the applicént into
the Indian Forest Service for the select list for 1995-96 and has allocated him in
Arunachal Pradesh segment of AGMUT joint cadre. Consequent upon issuance
of the above Notification dated 07.02.2013, the Government of India, Ministry of
Environment and Forests is required to issue revised Order for fixation of inter-
sey seniority and also promotion orders in the grades of JAG/SG/CF/CCF etc
due to the applicant. The State of Arunachal Pradesh shall release the
applicant's pay and allowances after getting the revised Orders from the Gowt. of

India, Ministry of Enovironment & Forests.

Annexure-3 is a copy of the above letter dated

07.02.2013.

Annexure4 is the copy of the above

Notification dated 07.02.2013.
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14.  That in view of facts and circumstances stated above there has been no ,
laches on the part of the State of Arunachal Pradesh in considering the case of

the applicant.

15.  That the statements made in this affidavit in paragraphs No 4, 5, 6, 7, 8 &
9 are true to my knowledge; those made in paragraphs 11 &13 being maﬁers of
records are true to my information derived there from and the rest of my humble

submissions before this Hon'ble Tribunal which | believe to be true.

That | swear that this declaration is true, that it conceals nothing and that

no part of it is false, so help me God.

And | sign this affidavit on this 7™ day of March, 2013 at Guwahati.

fosere Ao @@ '

Identified by : DEPONENT

Tt st P
wirt [ Am%-ﬂ :
Vislsmz Solemnly affirmed before me this day,+

certify that | read over and explainedftheA
contents to the declarant and that the
declarant seemed perfectly to

EEER T understand them.
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GOVERNMENT OF ARUNACHAL PRADESH
DEPARTMENT OF ENVIRONMENT & FORESTS

ITANAGAR
~ No. FOR.264/EA/2009/ /G 5’70? Dated: Itanagar /& /7 Oct./2012
To
The Joint Secretary, (BMS). _ @en ol Admmv#r"" f. ‘ L
Ministry of Env & Forests, : Guwatiati E
Govt. of India, o '
Paryavaran Bhawan, [] g MAR 2[]13 :
CGO Complex, Lodhi Road, :
. New Delhi — 110 003 o » G‘gwa an -7
Sub: Implementatlon of CATE. Guwa "a?ty, Order dated-30.06. 200 ::_m 0 A No. 125/2009
"~ filed by: Shri Brnesh Chandra Das —VS.= Unlon of Indla and others
Ref: Your letter No, 32012/2/2010.~ IFS-I (AGMUT). Dated 4th August 2011
Sir,

In response to your letter No. under reference, it is to inform that the judgment

order of Hon’ble CAT, Guwahati High Court dated. 30.06.2009. has been examined by the

Govt. of Arunachal Pradesh in consultation with the Senior Standing 'Co'une«il, Govt. of

Ar‘una’cnal Pradesh for Supreme Court and follewing observations have been made:

1. The Hon’ble CAT vide its judgment dated. 30.06.2009 had directed the respondents

i.e. the Govt. of Indid" State Govt. and Unien Public Service Commission etc, to
consider the case of the applicant for prometing him to IFS from the date (starting
from 26.09.1996) his junior (1n the State Govennment Service) received: promotlon
to IFS by detailing a review comrmttee headed%by the UPSC and to: grant him
necessary relief as- due and admlSSlble under- the Rules This order is- not an .
order causing grievances to anybody, since all that the Trlbunall;.had- directed was that
the concerned authority should ‘only consider. the case. of Shri B-.C._.. Das as
admissible under the Rules. 'There was no dixection ,comp__ellingi.thef authority to

promote Shri B.C Das to the IFS with retrospective effect ignoring the IFS

'(Appomtment by Promotion) Regulat1on 1966. The concerned authority after

considering the case of Shri B.C Das for retrospective effect promotlon could as well
have rejected his case, if found to be in contravention of IFS (appointment by

promotion).

2. .As per the IFS (Appointment;b:)'l Promotion) Regulation; 1966 two years training

period in case of direct recruited ACF should be counted towards seniority. In SFS

Recruitment Rule, 1999(copy enclosed for ready reference -A ) this provision of the

counting of two years trammg perlod toward senlonty in case of direct recruited
ACF, is not clearly mentloned So the Recrultment Rule of . SFS (State Forests
Serv1ce) and Recrultment Rule of- Indlan Forests Serv1ce (Appomtment by

| Promo'uon) Regulatlon 1966 ‘are qulte dlfferent Semorlty of an ofﬁcer m DCF

grade State Forests Service 1s not counted while preparlng semorlty list of SFS
ofﬁcers at the time of submlssmn of the proposal for mductlon of SFS officers to

IFS. On the contrary, Proposal is submitted as per semorlty in ACF entry: grade

D:\Supdt-A\COURT CASE OF IFS SFS\Court case-ofiB:C:Dac\int Secy (BMS).doc



A e

é/, 3 (.sw;a! Admmzs trative Tncun iy
) ? _ Guwaijat Eznc

bﬁ!.
08 MR 2003 N

which includes two years training period as per provision! of Indian Forests Service
Liwanan - 781008

(appointment by promotiot) -;Regulation, 1966.

3 The main issue related to Shn BC Das IFS (Retd)’s case in OA No 124/2009 is
whether the two years trammg period in case of direct: recru1ted ACFs should be
counted toward semorlty/elght years continuous service and other service related

_ matters 1ncludmg fixation of year of allotment in IES as per Indian Forests Service
(Appomtment by promot1on) Regulatlon 1966 or not B

4. Shri B.C. Das has alreadyJ\mformed vide letter No.FOR — 236/E 2/93/Pt//2763-31
dated 10.10.2008 ( copy endorsed to MOoEF) that his grievances can be considered i in
accordance with IFS (Appomtment by promotlon) Regulatlon 1966 only by MoEF

(copy enclosed for ready 1eference as annexure -B).

5. Two years training period is also counted for deterrnmihg'i%llez year of allotment of
promotee ofﬁcers |

6. The Union Public Service (‘ommlsswn also issues necessary instruction regularly to
all States/UT government to count two years training period toward scmonty and
eight years- continuous semcc in case of direct’ recruited SFS ofﬁcers while
submitting the proposal for mductlon of SE S ofﬁcers to IFS (c0py enclosed for ready

reference asannexure -C ) _ ,;w

I"x

~

If the Indian Forest& Servics (Appomtment by promotlon) Regulation, 1966, is
ignored in the process of givmg retrospective promotional berefit fo Shri B.C. Das

by making him senior to Shri- S:J. Jongsam in IFS cadre there ‘will be serious
| administrative problems - which 'may 1nv1te mm}?%ouﬁ cases ‘not only in Arunachal

‘Pradesh but also in: othcr Stat'_v

It'is therefore requested that the matter may klndly be got re- eXamined n
the Government of India and.: approprlate action taken- to pre empt any. horrible

litigation in future.
Yours faithfully,

‘ | - - . @ . SaJwan) 1FS
- PCCF-&Pr.Secy

-.v.;f.&':-Fo;es_ts') .

L
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D:\Supdt-A\CGURT CASE OF IFS SFS\Court Zase of B.C.Dac\int Sey (BMS).doc.
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Ministry of Environment and Forests

JL!W{;- AT AN

CGO Complex, Paryavaran Bhawan

qk Lodhi Road, New Delhi-110003.
o e.rQ Dated: December 17,2012.
0\0) . .

The Secretary,

Union Public Service Commisison,
Dholpur House, Shahjahan Road,
New Delhi-110069.

; 6? Subject:- IFS Review Selectlon Commlttee Meeting to cons:der the case

o ST

&
N A of Shri Brajesh Chandra Das for the’ Select; List.of 1995-96.in
« compliance with the Order dated 30.06. 2009,xof~ the Hon'ble
./30 . CAT, Guwahati Bench .on OA No0.125/2009 Shri BraJesh
[_\" Chandra Das Vs. UOX & Others —reg.
Pcee Sir,
E%lw\ I am directed to refer to your letter no: 10/22/(1)/2009 AIS dated 9.2.2010
and 11/97/2010-AIS dated 13.6.2012 on the subject mentioned above-and to say that the

s2.0113 Matter was taken up with Government of Arunachal Pradesh for implementation of the
CAT Guwahati order dated 30.6.2009 in OA No0.125/2009. The State Government of
Arunachal Pradesh vide their letter No.FOR264/EA/2009/19808 dated 10.10.2012 has
informed that in the instant case the CAT has given its judgment dated 30.6.2009
directing that the respondents to congider the applicant for promotion to IFS from the date
(starting from 26.9.1996) his Junlor!%;n the State Government Service) recelved promotion
to IFS by detailing a review committee headed by UPSC and to grant hlm necessary relief
as due and admissible under Rules. ThIS order is not an order causing grievances to
anybody, since all that the Tribunal had dlrected was that the concerned authority should
only consider the case of Shri B. C. Das as: admlss:ble unJer the Rulﬁes There was .no
direction compelllng the: authorlty to promote ‘Sh.- B o Das. to the: IFS%:Wlth retrospectnve-
. effect ignoring the IFS (Appomtment by promotmn) Regulatlon 196 '_The concerned
authority after considering the case of Sh. Das-for:retrospective: effect promotion could as
well have rejected his case, if found to be m contraventlon of IFS (appointment by
promotion).-

. 2. As per IFS (Appointment by Promotnon) Regulation-1966 two years training period in
case of direct recruited ACF should be counted towards seniority. In SFS Recruitment
Rule, 1999; this provision of the counting of two years training: period- towards- seniority in
case of direct recruited ACF, is not clearly -mentioned. So-the Recruitment Rules of SFS
and Recruitment Rules of IFS (Appomtment by Promotion) Regulation, 1966 are quite
different. Seniority of an officer in DCF grade Stage Forests Service is not counted while
preparing seniority list of 'SFS officers at the time of submission of the proposal for

“induction of SFS officer to IFS. On the contrary, proposal is submitted as per seniority in
ACF entry grade which includes two years training period as ‘per prowsnon of IFS
(Appointment by promotlon) Regulation, 1966.

pee : | o | . Contd.. -pagei‘lz/—
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2 The Swate Government has further stated _tnat the main issue Tolated to ohri B.C Das

IFS (Retd.)'s case in OA No. 125/2009 is whether the two years training period in case of
direct recruited ACFs should be counted toward s_e.niority/eight years continues service and

~ other service related matters, including fixation of year of allotment in IFS as per Indian

Forests ‘Service (Appointment by promotion) Regulation, 1966 or not. Shri B.C Das has
alresdy been informed vide. letter No.FOR-236/E-2/93/Pt/2763-31 dated 10.10.2008 that

@ .
% grievances can be considered in accordance with IFS (A-ppointment by promotion)

. Regulation, 1966, only by MoEF. Two years training period is also counted for determining
~ the year of allotment of promote officers. The Union Public Service Commission also jssues

necessary instruction regularly to all States/UT;government to Count two years training
period toward seniority and eight years continuous service in case of direct recruited -SFS
officers while submitting the proposal for induction of SFS officers to IFS. If the IFS
(Appointment by promotion) Regulation, 1966, is ignored in the process of giving

retrospective IFS cadre, there will: be‘seriousr,(administirative problemsf:i’(iihﬂi_;gh may invite
many court Cases not only in Arunachal Pradesh but also in other States/UTs.

4, The State Government has therefo'r,é,;reQuested that. the -matter may be got- re-
examined in the Ministry and appropriate action to pre empty any. horrible litigation in
future. A copy of Government of Arunachal Pradesh ietterv'No.FORZGg}/EA/2009/1T9808

dated 10.10.2012 along with its enclosures is' attached herewith for perusal.

5. In view of above, UPSC, is requested to “kindly furnish their views/comments in the
matter. A copy of judgment order of dated. 30.6.2009 in OA No. 125/2009 may also be
furnished to enable this Ministry to process the case further and avoid any future
litigation case. LA ‘

. 57g,
‘Under Secretary to the GOvt. of India
T Y 01124363983

Copy fo the Chief Secretary, Gove”rnmentof Arona‘éhéi;Pra‘dés"h;{ Itanagar wrt their
letter No.FOR264/EA/2009/ 19808 datfed':lO.lO.2012 for information.

Kumar) /

?,?iifg/’/
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GOVERNMENT OF ARUNACHAL PRADESH

_: ' DEPARTMENT OF ENVIRONMENT AND FORESTS
’ ITANAGAR

NO. FOR/236/E-2/95/pt-lz AYAD Itanagar, dated......! i ........ Feb/2013

To | ‘
The Joint Secretary NIy P
Govt. of India Centrai gf v‘?:n: .
Ministry of Environment & Forests '} ' Iy
Paryavaran Bhawan . ' iR 2013 ¢
CGO, Complex, Lodhi Road 7_ - ‘\B B i
New-Delhi, 03 Guwahaﬁ .7y . s

Sub:-

CAT Gauhatl Bench on OA No 125/2009 Shn Brajesh Chandra Das Vs UO ‘& Others-reg
Ref:-  Your DO letter No. F.32012/2/201 0-IF$-1-(AGMUT) dated 05.10.2012

Sir, -
‘ With reference to your letter cited above this to-enclose herewith the following: documents
in connection with' consideration of the case of Shri B.C.Das, IFS (Retired) for iniclusion in the select

list of 1996 in compliance with direction dated 30.06.2009 of the hon’ble CAT Gauhati Bench in OA
No. 125 of 2009 filed by Shri B.C.Das-Vs-Union of iridia & others.

1) Copy of Integrlty Certificate issued by the Chief Secretary, Govt. of Arunachal Pradesh on
14.09.20009.
2) Copy of Vigilance Clearance Certlflcate issued. by the vigilance department Govt of
: Arunachal Pradesh vide No. VIG- 54/1009/309 date 15; 09; 2009
i - 3) Details of penalties. imposed.on ehglble'ofﬁcers durmg the“last 10-years.
‘ 4) Details of stczpllnary Proceedings: pend g-against eligible officer.
5} Details of Criminal Proceedmgs against: 'ellélble officer.-
; 6) Statement regarding avallablhty of ACRs/of eligible officer.
S 7) Details position of ACRs of ellglble off. .
' ’ 8) Certificate regarding commumcatlon ofiadverse-remarks i in’ respe
9) Gradation list:of Assistant Conservawor‘ {rForests ‘as-on: 01 04: 199_ ‘prepa
Gauhati Hngh Court’s order dated 04 96 1998 in Civil Rule No. 455 of- 1993

il '*qff"cer
red: after Hon ble:

The ACRs of Shri B.C.Das (SFS) for the perlod from 1980-81to 17.08.2000 in orlgmal are also .
enclosed herewith.

Further, the copies of the following orders/n0t|flcat|ons etc. for his induction into IFS,
allotment year and fixation of inter se-seniérity and promotion, order of JAG/SG/CF/CCF -of Shri
S.JJongsam (immediate j Jumor of Shri B.C: Das as DCF) are-also-enclosed herewnth

1) Notification No. A- 32012/1/93 IFS 1 dated 23,11, 2000 appomtmg Shn B. C'Das into IFS:.

2) Order No. FOR/149/E 2/81 VOL- 1/25094 95 dated 12.09:200% appomtmg Shn S J. Jongsam
IFS into Junior Administrative Grade. -

3) Order No. 32012/1/93-IFS-1 dated" 25; 06 2000 issued by the Mmlstry of Envt. & Forests
regarding year of allotment and semorlty

TR RIS

Pt

S/’\



]
: L//( Central Administratiye Tribunai} @
Vi —l( - Cuwahat; Beneh

08 MR 2013

4) Order No. 3201;1/1‘/200'5-IFS-'1 dated 10.02.20(_,5 reg%?ﬁmﬁgianpoingmﬁggoflfﬁ Officers

Joint AGMUT Cadre toSelection Grade.

5) Order No. FOR/1‘49/E-2/81/VOL-1/42789-91 dated07.03.2006 fixing the pay scale of S}
S..Jongsam, IFs in‘Selection grade.

6) Notification N0.23018/1/2005-IFS-1 dated 21.05.2008 issued by the Govt. of India fixing tt
year of allotrent of Shri B.C.Das, IFS and Others. .

7) Order No..46011/3/2009-(Fs-1 (AGMUT) (53) dated 09.12.2009 issued by the Govt. of Ind;
Promoting Shri S.J:Jongsam, IFs as Conservator of Forests

.

The above docurhents/infor.mations are-furnished in response to your letter under reference fo
taking necessary action frony your end.

" Govt, of Afunachal P'radésﬁh?_;fo_'r: ng;riréme-' Court-and the observatiohs of the State Govt. was already

communicated to yoy vi’de--'t.h'isio_’fﬁce letter no. -FOR.264/E~A%20°O§]9808 -dated 10.10.2012 (copy

Enclo:- As above

Principal Chief Conservator of Forests
Govt. of Arunachal Pradesh
Itanagar,

Copy to:- ShriR.K.Dey Chbudhury", Standing Counsel (CAT), Guwhati for kind information.

_— Zhasa)
Princi_ nief Conservator of Forests
GOvt.‘.ofAr'unachal’Pradesh
Itanagar.
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To be published in Part T Section II of the Gazette of India)

Central Administrative Tribunlal
F.No. 32012/2/2010 -IFS-I (AGMUT) - Guwahati Bench
Government of India ' } {
Ministry of Environment and Forests 0 8 MAR 2013
%k okK koK ~ ;

Sraran

Paryavaran Bhawan, CGO Complex,
Lodi Road, New Delhi-110003
. D?‘ted: February 07, 2013 ___

In supersession. of this Ministry’s Notification N0.32012/1/93-IFS.1 dated
23.11.2000 and in exercise of. powers conferred by .Sub-rule (1) of Rule 8 of
Regulation 9 of the Indian Forest Service' (Appomtment by Promotnon) Regulatuon

- 1966, the President is: pleased to: appomt-' Shn B.G” Das_-,

* Forest Service officer (SFS) of Arunachal dian:
(IFS) on the basis of recommendatlens of ~Rev1ew Selectu @mm|ttee Meetlng held

on 1.2.2010 for the Select List of 1995:96, and allocate -him ‘in Arunachal Pradesh
segment of AGMUT joint cadre under -sub-rule (1) of Rule 5 of the Indlan Forest

Service (Cadre) Rules, 1966.

This is issued in compliance of CAT Guwahatl order dated 30.6.2009 in OA
No.125 of 2009 : S

TGS Badhalien)
_ Dlrector(IFS)
~ Ph: 011-24367077

To . :
The Manager

Govt. of India Press
Faridabad (Haryana)
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\ACopy to:-

L 08 MR 203

oL The Secretary, Union Public Servrce Commission, Dholp r*Hoé*s"‘e’éShaluahan
Road, New Delhi-110069 with reference to therr letter No. 10/22(1)/2009-AIS
dated 10.06.2010 and 11.4.2011."
- 2. The Chief Secretary, Government of Arunachal Pradesh, Itanagar with the
request to furnish the proposal for year of allotment and fixation of inter. se-
seniority of Shri B.C'Das’ urgently.
The Chief Secretary, Govt. of Mizoram, Aizwal.
The Chief Secretary, Andaman & Nicobar Islands Admmrstratron Port Blaur
The Chief Secretary,-Government of Goa, Panjim.
" The Chief Secretary, Government of NCT of Delhi, Delhi.
The Chief Secretary,Government-of Puducherry, Puducherry.
The Principal Chief - Conservator of - Forests, Government of Arunachal
Pradesh, Itanagar with"the. request to furnish the proposal for year of
: allotment and fixation .of inter-se-seniority of Shri B.C Das urgently
~ 9. The Admlnlstrator Admlnlstratlon of Daman & Diu- and Dadra & Nager Haveli,
- Daman.
- 10.The Administrator, Administration- of Lakshadweep, Kavarattr .
11. The. Administrator, Administration of UT of Charidigarh, Chandigarh.
12.The Additional Pnncrpal Chief Conservator of Forests Government of Goa,
Panaji. » .

* 13.The Principal Chlef Conservator of*Forests Government of- M "ram Arzwal

14.The Pnnc:pal Ch|ef Conservator of Forests Andaman & Nrcobar Islands
Administration, Port Blair.

15.The Additional Principal Chief Conservator of Forests Government of NCT of
Delhi, Delhi.

16.The Conservator of Forests, Admnnlstratton of Daman & Diu and Dadra &
Nagar Haveli, Daman.

17.The Conservator of Forests, Pondlcherry, Pondicherry.

18.The Conservator of Forests, Administration-of Lakshiadweep, Kavaratt|

19.The Conservator of Forests Adm|n| ation of UT of: Chandlgarh Chandrgarh

20. Person-concerned/Civil List /(US, IFS-I1)

21.NIC Cell (Shri Irshad) - for placmg on the Ministry’'s. web srte

22.Guard file/Spare cepies.

23 Shri B.C Das, ‘'S/o Late Shri Ram Gopal Das, Geruapar P.O, Sarupeta Distrit:

- ‘Barpeta, Assam Pin- 781318 for mformatlon

9 22 1 1

oS e
Director(IFS)
Ph: 011-24367077




